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IN THE CENTRAL ADMINISTRATTVE TRIBUNAL, JATPUR BFNCH, JATPUR.

C B o DATE QF ORDFR: 10.12.2001

/ \

OA 209/2001

w

(ﬁnga Ram son of - Qhri'Kesra, re51dent of Ramjanganj Godlal,

\

Post Rampura, District Tonk (Raj )
....Applicant.

“VERSUS

L]

L. The * Indlan Ralway through the General Manager, Western

Rallway, Churchgate, Mumbai .

%

2. - The.Sr. DAO, Western Railway, DRM Office, Jaipur.

&

3. . The Branch Managér, Bank of Raroda, Branch Banetha,

Tehsil Banetha, District Tonk (Rajasthan)
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,..;.Respondents.

Mr . Vlkram Siungh, Counsel for. the appllcant.

Mr. B.K.. Sharma, Counsel for respondents né. 1 & ?.

Mr.- Vlkas Jain, Counsel for respondent no. 3. )
. - C I
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CORBM . . , ‘ . i

Hon'ble Mr. S.K. Agarwal, Member (Judicial)

I . ORDER

PER HON'BLE MR. S.K. AGARWAL, MEMBER, JUDICIAL
s B . ’ : l B i

\

" Tn this OA: filed u/s 19 of the Aﬁmlnlstratlve Trlhunal =

‘Act, applicant makes a prayer to direct the respondents to

release the pen51on amount to the - applleant @ ®%.. 3020/~ per
month, as mentioned in the PPQ. Purther prayer has also heen

made to pay the’ arrears of the pension amount from Necembher,

2000 alongwrth 1nterest | 183 1nterest per annum.
Al
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5. Admlttedly the applicant was superannuated on 16.7.1997

and PPO issued in favour ‘of the. appllcant clearly shows that .

applicant was entitled to monthly pension @ Rs.or l275/— per month

and after commutatlon of pen51on, the appllcant was entitled to
ension.

_ Bs. 765/- per monthr Bn perusal of reply, filed hy respondent no.

3, it appears that Bank made_payment\to the appl1cant Dearness
Allowance @ l70°'onooriginal amount oF pension of Rs. l275/— and
in thlS way made excess payment of. %. 71,882/~ to the appllcant
w.e.f. l7 7.97 to 31.10.2000. In the reply flled hy respondents
rio. 1 & 2, it has been made very clear that as per PPO, the
average emoluments were determJned at %. 3020/~ per month and
pension amount wasxdetermlned at . 1275/~ per month and after

commutatlon, this. amount was determlned at M. 765/~ per month.

'Therefore, the contention of the appllcant that appllcant is

entltled to pension @ k. 3020/- is completely erroneous and he

is only - entitled the 'pensiopn as per PPO issued by ~the

Department. - V o : BN

3. It is also worth mentioning that applicant made respndent
no. 3, Bank of Baroda, as necéssary.party ' in this case against
. ‘ . N

whom no relief 'is sought. Bank of Baroda has only been

authorised by respondents no. 1-& 2 to disburse the pension to

the employees and Bank.is always paying/disbursing payments

- asiper the directions of respondents no. 1 & 2. Therefore,\Bank

of Baroda in this case is not a necessary‘party;v
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4. I, therefore, find no basis in the :contention of the
applicant that applicant is entitled to pension @ rs. 3020/- per
month. ‘Applicant 1s only entltled pen51on as. per PPO 1ssued by -

the Department.

5. I, therefore, do not find ‘any merit in this OA and this

OA is devoid of any merit and is liaple to dismissed.

1

6. ' therefore, dismiss this OA having no merit. No order

as to costs.
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;o A - ' MEMBER (J)

(S.K. AGARWAL)



